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now estimated at Rs. 1156.60 crores com-
pared to Rs. 1896.04 crores in the Budget.
Taking into account the transactions in the
Public Account and the opening deficit, the
current year is expected to close with a
deficit of Rs. 51.94 crores compared to defi-
cit of Rs. 76.84 crores estimated in the
Budget.

The revenue receipts are estimated at
Rs. 2072.79 crores showing an increase of
Rs. 177.28 crores over the Revised Esti-
mates for the year 1989-90. State's tax and
non-dax revenue receipts estimated at Rs.
1581.01 crores are highar than the Revised
Estimates of 1983-90 by Rs. 201.60 crores.
The State's share of Centraitaxes and grants
is Rs. 491.78 crores, which is less than the
Revised Estimates for the year 1989-90 by
Rs. 24.32 crores. The expenditure on reve-
nue account is estimated at Rs. 2540.84
crores.

On the Capital account, the receipts are
placed at Rs. 2159.25 crores and expendi-
ture including loans and advances at Rs.
1727.01 crores. Taking intc consideration
the Revenue Account, the Capital Account
and the Public Account, the Budget for the
year 1990-91 relating to transactions gives a
surplus of Rs. 51.94 crores. Taking into
account the opening deficit of Rs. 51.94
crores, the year 1990-91 closes with a ‘Nil’
balanca.

The State Plan Outlay for 1990-91 has
been fixed at Rs. 805.00 crores. The normal
Central assistance for the year 1990-91 will
be Rs. 85.42 crores. Centre will also be
providing a special assistance of Rs. 800.00
crores.

While as required, the Annual Financial
Statement for the year 1990-91 has been
laid before the House and the connected
Demands for Grants are also being circu-
lated to the Hon'ble Members along with the
other Budget papers | am, at this stage,
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seeking a 'Vote on Account’ for the first six
months of the financial year 1990-91 except
for the requirement of food procurement
where the annual requirement needs 1o ba
Voted tokeep procurement operations going.

16.34 1/2 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS—PUNJARB, 1989-90

[English]

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): | beg to present a
statement of (Hindi and English versions)
showing the Supplementary Demands for
Grants in respect of the State of Punjab for
1989-90.

16.35 hrs.
MOTION UNDER RULE 342

Situation in Jammu and Kashmir—
Contd.

[ Transiation)
MR. SPEAKER: Shri Balgopal Mishra.

SHRI DEVENDRA PRASAD YADAV
(Jhanjharpur): Mr. Speaker, | am on a point
of information. | have given a notice of the
breach of Privilege under Rule 227 of the
Rules of Procedure and Conduct of Busi-
ness in Lok Sabha.

MR. SPEAKER: Please, take yourseat.

SHRIDEVENDRA PRASAD YADAV: |
sesk your ruling on it.

MR. SPEAKER: Please see me in my
chamber,
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[English]

SHRI BALGOPAL MISHRA (Bolangir):
Sir, Kashmir is not today’s problem. This
problem has been there for the last many
years. Mr. M.J. Akbar said that this weak
Government is responsible for the Kashmir
issue. The so-called weak Government has
assumed power only 100 days back. But the
Kashmir problem was there since the day of
independence. So, this Government has
inherited the problem of Kashmir along with
other problems from the previous Govern-
ment. | do not want to repeat what the other
Members have said. In 1983, Andhra Pradesh
threw out the Congress—| when the entire
country accepted it. That was because the
Andhra sentiment was trampled by the politi-
cal bosses of Delhi because Chief Ministers
were changed frequently by the then
Congress~| hierarchy. This hurt the Andhra
sentiment. Similarly, Kashmiri sentimenthas
been hurt. In addition to this, the chronic
negligence and humiliation of Kashmiri
people has resulted in the present state of
affairs.

In his speech, Mr. M.J. Akbar referredto
Mahem. He forgot completely the Amethi
incident. If a political opponent could be
gunned down in Amethi, booths can be
captured and mass scale rigging can take
place, that must have encouraged some
people in Mahem to resort to the reported
things. No sane man will support Mahem
incident. But the people who refer to Mahem
should condemn Amethi first. Some people
say that communal forces are working in
Kashmir. They should know that it is not only
the communal forces but also the Kashmiri
sentiments and ego and self-respect etc. |f
some one will go through the article of Mr.
Jaya Jattlee, published in today's Times of
India, he will be very clear about it. People of
Kashmir had expected that Dr. Farocoq
Abdullah shall uphold the dignity of Kashmiri
people but he failed and he danced to the
tune of political bosses of Delhi. Out of
frustration, they resorted to the present
methods. | congratulate the Prime Minister
for the bold step he took, by taking the entire
House into confidence to sort out Kashmir

issue. | could request our hon. Prime Minis-
ter and | also urge upon the House to ban
these communal and extremist elements so
that these secessionist forces do not pose
any threat to the unity and sovereignty of the
country. But unfortunately in the past the
Gorkhaland problem was there and they
trained some people. Today the same force
might be having a hand inthe activities ofthe
Jamaat-i-Islami and the JKLF. These things
should be scrutinised thoroughly.

So far as the question of a political
settlement is concerned, | congratulate our
hon. Prime Minister because he has started
the political initiative. He has taken all the
political forces inthe country into confidenca.
He has not tried to make any discrimination,
though some people have tried to take ad-
vantage of it, whom | do not want to name
here.

Finally, by raising one issue simply |
conclude. My point is that even after 40
yearsof Independence thiscountry has failed
to produce a statesman in right earnest.
Mostly, the country has produced politicians
who were concerned about their own politi-
cal interest, petty party interest of which the
present Prime Minister is above.

With these words, | conclude.

SHRI KADAMBUR M.R. JANARDHA-
NAN (Tirunelveli): Mr. Speaker, Sir, as a
Member of Parliament belonging to the
AIADMK Party which has not been included
in the list of major political parties as per the
new National Front Government's decision,
I and my Party Members were not given an
opportunity to participate in the delegation.
Even then we are proud to participate in this
sensitive national issue as our party itself is
called the All India Anna Dravida Munnetra
Kazhagam.

Sir, the situatien in Jammu and Ka-
shmir, the seriousness and the heavy bur-
den which lies upon the new Government is
clearly seen by the appointment of a sepa-
rate Cabinet Minister hon. ShriGeorge Fern-
andes. Now he has to look into the problem.
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For that purpose, an Advisory Panel is also
nominated with six MPs from different politi-
cal parties. At present, what worries the
Government and the people is as to how to
solve the problem of Jammu and Kashmir.
Seeing today's paper, | must tell this august
House what the hon. Minister Shri George
Fernandes has stated. He has stated:... *his
new job would in no way create any confron-
fation with the Jammu and Kashmir Gover-
nor...” | cannot understand this statement.
There is a separate Home Minister. At the
same time, a new Cabinet Minister—Shri
George Fernandes—has been appointed
fortackling this problem. The people feel that
this problem has started because of the
appointment of the new Governor Mr. Jag
Mohan. When he says that he will not have
any confrontation with the Governor's view,
then | do not know what for this Advisory
Panel is. It has been stated that the political
process has been frozen in Jammu and
Kashmir. If it has to be freezed, then the
activities of Mr. Jag Mohan has to be re-
flected according to the wish of the people.
That is the talk of the people of Delhi. Since
our hon. Prime Minister has said that we
represent the people, he must hearthe people
of Kashmir of what they tak in the streets.
They say: “Do not put money in the Indian
nationalised bank but put the monay in the
Jammuand Kashmir Bank.” What we read in
Tamil newspapers is that Cape Comorin to
Kashmir is one country, our country. | come
from Tamil Nadu. The news about Kashmir
which we get is that the driver of the hon.
Deputy Prime Minister is beaten up in the
streets. When there is no security for the
driver of the Deputy Prime Minister, what will
be the security available to the common
man. Therefore, looking to all these prob-
lems, | request the hon. Prime Minister to
have a deep concern over this issue. It is a
national issue. As our mentor Shri MGR has
said, we always work in the national interest
unlike your partner DMK which has norepre-
sentation now. There is no representation of
the people here from the DMK side. As we
reprasent the people of Tamil Nadu, | wish
this Gavernment to come out of the situation
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gloriously for the welfare of the country
because Cape Comorin to Kashmir is one
country. In Tamil we say and its translation is
from Cape Comorin to Himalayas is one
country. For that issue, we have to work
together. On this issue, we have to work
shoulder to shoulder and in cooperation. We
extend all our cooperation to the National
Front Government for solving the Jammu
and Kashmir issue soon.

[ Translation)

THE MINISTER OF RAILWAYS (SHRI
GEORGE FERNANDES): Mr. Speaker, Sir,
| was confident from the very beginning that
there would not be much dispute on the
issue under discussion. We are discussing
such a problem with which we are not only
familiar with but | believe that our country
had not faced such a serious problem auring
the last 42 years. Our country was invaded.
The whole country had stood up as one unit
to identify and counter the enemy. We were
not on good tarms with the neighbouring
countries, war alsotook place, butthe circum-
stances in those days were such that issues
befare the country appeared in a clear per-
spective. Thus the Government did not face
much difficulty to tide over the situation. The
situation in Kashmir, as | have stated, is the
gravest of all bacause we have been expe-
riencing not only the intarvention cf a foreign
powerinit but all the people inone part ofthe
country with the exception of a very few,
have also undoubtedly stood up as rebels.
Just a few minutes before information was
received in regard to the speech delivered by
the Prime Minister of Pakistan. She has
asserted that full support will be given to the
people who have stood up as rebels in
Kashmir. But at the same time, she has
stated that no"assistance is being provided
to them for anti-national activities in India,
this is merely acontradictory statement. lam
not concerned with her contradictions but
with her intentions. About 5-6 days ago the
representatives of a number of political par-
ties visited Kashmir to evaluate the prevail-
ing situation in the Valley. At that time, they
truly felt how grave the situation in Kashmir
was and how difficult task it was for us to
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solve the problem in the present circum-
stances. At the time of starting the discus-
sion, the Members of the Opposition raised
certain objections such as who would be the
appropriate person to start the discussion
and why wrong Minister has been chosen to
fulfil this responsibility. R is but natural that
such happenings are part and parcel of the
Parliamentary discussions and that the
working procedure would not be interesting
without it. But at the same time, | feel that in
view of the gravity of present situation in-
stead of raising futile objections, the opposi-
tion should have welcomes the move to
appoint a special Minister in charge of Ka-
shmir Affairs and should have offered con-
structive suggestions. Then there would have
been no difficulty to evaluate the situation
however grave it had been. We see that
some members of the opposition have been
feeling disturbed over the matter. They need
not feel disturbed. Perhaps the members of
the party may not be aware of the decision
taken by their leader. What | am going to
place before them is not meant merely to
score a debating point, but to say that if the
opposition, the Government and the political
parties landing support to it arrive at aunani-
mous conclusion. That the present situation
is so grave that the Government should
make special efforts in this respect. For this
purpose, the members of ak the political
parties have decided to cooperale at every
step. M. Speaker, Sir, | welcome this offer
not only by the oppossion bul also by the
leaders of other pollical parties and would
ke 1o thank them. During the discussion, the
members had unanimjty over a number of
issues. Even the Prime Minister was also of
the same opinion and | fdel that the foremost
among those issues is that all agree that the
situation is very grave about which mention
has been made in the very’beginning. Sec-
ond issue over which we are unanimous is—
that political process should be started in
Kashmir. But alongwith this one thing which
is quite important is that political activities
should be started in Kashmir betore the
political process is started there. If | say that
there is no political activity in Kashmir at
present, it would not be an exaggeration and
nobody would deny it. Thus it becomes

essential to start political activities before
starting the political process; and the Hon.
Prime Minister has reiterated this notonce or
twice but thrice in the All Parties Meetings
held before going to and after coming from
Kashmir. During these meetings, it has
bacome evident that we will have to take
initiative to start political activities, and | am
pleased to say that Shri Indrajit Gupta and
other Members have stressed the need of
activating our political workers at places
where they have already been working. All
the parties should make joint efforts in this
regard. Mr. Speaker, Sir, the situation in
Kashmir at present is such that there is
unilateral propaganda, unilateral activity
rather it may be called that there is terrorism.
This unilateral action may be termed as
terrorist activities or the activities of the
underground people or the activities of the
militants orthe rebels. Mr. Speaker, Sir, to do
away with this unilateral situation, there
should be no disagreement among us about
starting the political activity there.

17.00 hrs.

Accomplishments of National Conler-
ence were discussed, working of the Con-
gress Party was evaluated and the position
of BJP and Janata Dal was assessed. Per-
formance of CPl and CPM was also dis-
cussed though these are not magor parties in
that region. Shri Indrajt Gupta himself has
admited that thewr power in that valley is
Emied and they are not a big powerthere. He
also said that whenever there is any scope
for making a proper use of that mited power,
Besides, there are other forces, | would ke
10 refer 10 the workers’ movements in par-
ticular, for, nobody in the House till now has
referred o it today. The reason for mention-
ing this point is that | believe that whenever
any political activity or political process is o
be started, all the public organisations work-
ing for a single cause, have to be activated to
enablethem to assist in the political process.
They have been such aforceful power which
played an effective role to protect and re-
store democracy in the country as well as in
the world, we have witnessed such happen-
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ings at many places in the world, that is why
| would like to mention. it. Similar organisa-
tions are active in Kashmir for various pur-
poses whether these are related to workers
or to some other section. Mr. Speaker, Sir,
there is no need to repeat that we have a
common agreement that in the prevailing
circumstances of Kashmir, it is not possible
to control the situation even by putting the
entire administrative force into work—I am
using the word’ administrative’ in its compre-
hensive meaning; which includes bureauc-
racy too and that in place of an elected
Government, Governor is administering the
State. Thus our complaints are thatthe steps
taken by police at one place or para-military
forces at other or the administration still at
other place created alienation. This point
has been mentioned time and again that
alienation can be removed only by means of
those forces. Feeling the need Government
have taken certain steps to start political
activities though at a small scale, and also
moved ahead.

Mr. Speaker, Sir, another point is that
discussion regarding the political activities
may be considered as ignoring the factual
position. It is true that during our recent visit
to that valley, we somehow managed to go
out of the hotel for a few hours but others,
who were accompanying us including MPs
and other political leaders could not take the
chance of going out of the four walls of the
hotel, curfew was clamped in the city area
only, not because the Governor wanted it or
his advisors advised them against it but
because those people who had observed
and realised the gravity of the situation per-
sonally, felt it that it was not at all an easy task
to move outside the four walls of the hotel
whatever might be our fesllings about the
situation there. There was resentment among
the people on various accounts.

I was surprised when my barned friend
Shri M.J. Akbar voiced his protest against
our Government. | am aware that he is
engaged in the challenging profession of
journalism ar.d the peculiarity of this profes-
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sion is that a journalist attempts to establish
his point of view or the point of view of
someone he supports whatever may be the
circumstances and to prove the point of view
of others to be wrong. However, | regret to
say that he has opted for this very principle
of journalism and used it as an instrument
while participating in a discussion of national
importance in this House.

As | did not want it, | had stated imme-
diately after | stood up that | did not want our
differences to be reflected in this discussion
but when certain points are made, it be-
comes essential to give a clarification and |
believe that my hon. friend would agree with
me that if a matter is raised in the House it
becomes obligatory on my part to place the
basic facts before the House. Therefore, in
order fo clarify the issues raised by him, |
would like to submit one or two points here.
| will not do so to hurt their feelings or just to
counter their statements but to bring the
facts to light and it will be relevant notonly for
today but for all time to come because it will
find a place in history and whatever is stated
here during the discussion will become the
partofour history. He submitted in his speech
that the crisis in Kashmir began with the
formation of the National Front Government
headed by Shri V.P. Singh in December.
Actually whatever he submitted here | quote
it—

[English)

“Mistakes had been committed but what
is happening now is a disaster”.

[ Translation)

Nowthis isthe problem. Perhaps an endeav-
our to interpret it may give rise o a new
controversy. However, | have got a clipping
from the ‘Sunday Observer' dated August
27, 1989 in which an interview with Dr.
Farooq Abdullah was published and | would
like to quote his statement on certain issues
in his own words. It was avery long interview
and |would not like to discuss allthose things
in detail. First, a reference was made to the
deteriorating situation in Kashmir, the in-
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creasing incidence of terrorism, the assaults
made on the people responsible for protect-
ing democracy and even physical assaults
made on them. Therealfter, a question was
put to him as to why all these Bandhs are
being organised.
[English)
The question was:
“Butifthe shops are closed because of
acallby the underground groups, would
it amount to supporting terrorism to
ptlish thar”
[Translation]
This question was in the centext of the bill
whizh was brough: by his Government. In bus
reply ne slated
[English]
‘But why do the shop clese, tell me?”
[Translaticn)
Thus the gquestior.er Is put a counrter-ques-
tion instead giving an answe:. The journal-
ists replied:
[English)
“Because of fear.”
[ Translation]
To that, Dr. Aoduliah's reply was:
[English)]
"That is what | am trying to knock out”,

Then the question was:

"But you have 1o do that politically.
Where are your political workers?”

Dr. Farooq Abdullah’s answer was:

“Are my political workers going to fight

against Kalashnikov? That is what |
am doing now. | am going to arm my
workers,”

[ Translation)

Kalashnikov is a gun which fires shots at a
very fast pace. | don’t know as to how many
shots can be fired from it in one second. | do
not know whether that decision was taken by
the Government in consultation with you
because at that time there was a coalition
Government in the State. Delhi influenced
the decisions taken by them and in fact an
equal number of decisions were taken in
Delhi as in Srinagar or perhaps even in
Jammu.

[English]
Further, the question was:

“Are you going to arm them with
Kalashnikovs?”

And the answer:

‘| am going to arm them with whatever
I can | am not going to wait till the
police comes and my man should be
shot in the street.”

[Translation]

Dr. Farooq Abdullah was the Chief
Minister at that time and he was also the
President of his party. The present leader of
the opposition wha is aiso the President of
his parly was the Prime Minister at thattime.
Dr. Farooq Abdullah who is your friend and
President of National Conference stated that
he was not going to wait tilf the police came
and he was going to arm his political workers
with arms so that they could defend them-
selves and face the situation. Under such
circumstances the Government and the
administration becomes irrelevant and it
would not stop there. It is not right to give
your hold so easily, my friend.

[English]
Then, the next questicn was’
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“But why can't the police be trained?”
And the answer was:

“The police is being trained. The po-
lice, unfortunately, has never fought
this situation before. They never knew
what terrorism was......”

Sir, we are discussing August 1989, not
January, February or March, 1990....... (Inter-
ruptions).

Kindly see the answer further:

*...Their arms are old, the 303 is from
God knows which century. Can you
beat this? In one of the villages, four
terrorists come down from a bus, the
police try to check their passes, they
shoot two of them, my SHO fires; his
303 31 times and not even a single
shot comes out: it does not fire...... "

It is not a laughing matter. This is where we
have come to...... (Interruptions)

SHRI PIYARE LAL HANDOO
(Anantnag): After this, will you kindly permit
me to quote from another newspaper which
willgive youthe correct situation there today,
after 30th December. if you do not recognize
the sea change that has taken place there,
you will not be able to solve the problem......
(Interruptions).

SHRI GEORGE FERNANDES: | con-
cede your point; please try to understand
what | am saying. {Interruptions)

£HRI GEORGE FERNANDES: | con-
cede ‘our point. (Interruptions)

SHR: PIYARE LAL HANDOO: Nobody:-

denies th. t there were terrorism till 13th of
December...... (Interruptions)

SHRI GEORGE FERNANDES: | con-
cede that there is a sea change. (Interrup-
tions)
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Mr. Speaker, Sir, my friends belonging tothe
National Conference need not feel offended
because | am only referring to the actual
situation and the precarious state of admini-
stration prevailing there. The issue which
have been taken up here, for example the
mistakes and the disaster...... (Interrup-
tions)......

[English]

| respect your feelings. | understand your
feelings.

[ Translation)

I am here on my legs neither to clarify only
one point nor it is my intention but | would like
to bring it on record. Shri Sathe will also
agree that it is necessary to reproduce that
sentence because without that it will not be
possibie to comprehend the situation pre-
vailing in Kashmir today. Dr. Farooq Abdul-

lah was asked...... (Interruptions)
[English]
SHRI JANARDHANA POOJARY

(Mangalore): Sir, | am on a point of order.

MR. SPEAKER: What is your point of
order?

SHRIJANARDHANA POOJARY: lam
referringto a rule. He is referring to a person-
ality who is not in the House. If this Minister
is sent there as a Minister in charge, then
there will be a disaster in Kashmir. This
provocative speech is not going to bring
peace there. On the contrary, it will bring
disaster in Kashmir. Let him not bring down
the level of the debate. | am sorry to mention
it. (Interruptions)

[Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, it is not my intention to cast
aspersions on anyone. | had said it at the
very outset that as this is a very special
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matter of a very serious nature we should not
embrail ourselves in a controversy. How-
aver, as regards the points which have been
raised here, | would not like to go into all
these details. If the situation had not been so
serious, you would have been free to turn
this debate in any direction but | am not
taking it in that manner. Howaever | would
definitely like to submit that Dr. Farooq
Abduliahinthisinterview...... (Interruptions)

[English)

SHRI T. BASHEER (Chirayinkil): You
are forgetting that you are a Minister en-
trusted with a job who is supposed to bring
normalcy in Kashmir and also to solve the
problem. (Interruptions)

SHRIJANARDHANAPOOJARY: Heis
going to create problem there.

{Interruptions)

SHRI JANARDHANA POOJARY: He
does not have any constructive policy. He
does not have any positive thinking. He is
always for destructive thinking.

[ Translation)

SHRI GEORGE FERNANDES: In or-
der to comprehend the kind of situation
prevailing in Kashmir today, it is essential to
understand one more statement made by
Dr. Farooq Abdullah. (Inierruptions)

ONE HON. MEMBER: 1 is enough.

SHRI GEORGE FERNANDES: Why
doyou say so? We all agree thatthe National
Conlference...... (Interruptions)

Itis not possible to take any political initiative
without discussing the role of National Con-
ference and without seeking theirindulgence
in it. That is what and how we all accept and
take it. (Interruptions)

[English]

MR. SPEAKER: Mr. Piyare Lal, please

take your seat. He is not yielding. No; this is
not how you can carry on the debate in the
House.

(Interruptions)

No; | have not permitted you. Please
take your seats.

(Interruptions)

[ Translation]

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | would like to quote only one
santence of Dr. Farooq Abdullah.

[English)

It says here; “When you won the elec-
tions in...."”

(Interruptions)
SOME HON. MEMBERS: No.
(Interruptions)

MR. SPEAKER: Mr. Fernandes, are
you yielding?

SHRI GEORGE FERNANDES: No. |
am not. (Interruptions)

MR. SPEAKER: Kindly sit down. He is
not yielding. Mr. George Fernandes is not
yielding. So, please take your seats. No; I will
not agree to this. (Interruptions) He is not
yielding; if he ywekds, you can have your say.

SHRI PIYARE LAL HANDOO: He
entitled to read this newspaper, and say
whatever he wants. But we are entitled to
say what Dr. Farooq Abdullah has saidinthe
various Press conferances. (Interruptions)

MR. SPEAKER: Mr. Charles, I have not
permitted you. | have not allowed you. (/nter-
ruptions) All of you please sit down. | have
not permitted you. No; please take your
seats.
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SHRI GEORGE FERNANDES: Sir, it
reads: “When you won the elections in 1983,
you represented the whole of Kashmir...... .

SHRI A. CHARLES (Trivandrum): We
are not interested in hearing you.

MR. SPEAKER: The House is inter-
ested in hearing him.

SHRIGEORGE FERNANDES: Sir, the
last question was: "When you won the elec-
tions in 1983, you represented, the whole of
Kashmir.” And the answer was this. Be-
cause this isthe crux of the present situation,
if you do not want to understand the crux of
the present situation, how will you find a
solution? The question was: “When you wan
the elections in 1983, you represented the
whole of Kashmir.” Before the question is
concluded, Dr Abdullah replied: “Did Delhi
accept it? | could not get a damn thing done
there. Don't you think that it was necessary
to give that sacrifice for the bettermant of
these people; and the sacrifice was the
accord, and my humiliation.”

These are not my words, but his words.
[ Translation]

SHRI DINESH SINGH (Pratapgarhj:
What difference does it make?

SHRI GEORGE FERNANDES: The
difference is that, | am reierring to it here to
point out that when this kind of treatment is
meted outto Dr. Farooq Abduliah, it hurts not
only Farooq Abdullah, but all the Ka-
shmiris......... (Interruptions)......... all the
people of Kashmir got hun, it hurt that ‘Ka-
shmiriat' which is called Kashmiri identity.
The self-respect of the people of Kashmir
was hurt and that is why | have touched this
point here. The situation that has been cre-
ated there has not developed during the past
three months. These developments have
been taking place since long. What we see
today is the result of the same. Today, | may
submit to the House...... (Interruptions)

PROF. SAIFUDDIN SOZ (Baramulla):
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Mr. George, please yield the floor to me for
half-a-minute.

MR. SPEAKER:
[English)]
Yes, Shri Soz.

[ Translation]

PROF. SAIFUDDIN SOZ: Mr. Speaker,
Sir, 1 appreciate the feelings of Shri George
Fernandes...... (Interruptions)...... but to-
day when he is talking about the present
problem, he commits a historical............
(Interruptions)............ later on we can walk
out...... You are unable to comprehend the
issue......... (Interruptions)......... Mr.
Speaker, Sir, e is committing a historical
mistake and therefore, | request my dear
friend......... {Interruptionsy...... he should
not commit a mistake like Shri Mufti Moham-
mad Sayeed, he has taker charge of Ka-
shmir affairs only recently. Shri Mufti Mo-
hammad Sayeed says something in the
morning and contradicts the same in the
afternoon and translates it in the evening.
Therefore, | submit that he hastakencharge
of avery sensitive affair. | am not supporting
Dr. Farooq Abdullah that no mistake had
been committed by him or thatthe setup had
committed a mistake. | want to say through
{Interruptions)...... the present
problem, which we are facing today is about
the peopia being murdered while going to
the mosques, continuance of curfew for
months together, sick and the injured pecple
lying in the hospitals for want of medicines
and rallies by doctors demanding life-saving
drugs. This is the situation there. | had visu-
alized the miserable situation now prevailing
thare, as projected by you, which is a result
ofsending ShriJagmohanthere by the Home
Minister and some of his colleagues. The
day when Dr. Farooq Abdullah was made 1o
resign which was a revengeful attitude, Shri
Mutti Mohammad Sayeed, you scuttled the
social and political causes, | would like 1o
know whether this situation is the same
which was prevalent earlier? You are mis-
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leading the masses of India...... (Interrup-
tions)

[English]

SHRI M.J. AKBAR: | have as much
deference for journalism as for the present
debate. Your description of journalism as
marely seeking to point a finger on others
and keeping themselves completely beyond
sin; well, this is not quite accurate for the
profession.

There was also a small contradiction. |
admitted that there were mistakes and | tried
to point out the difference that has come
about through a break in policy in as good a
spirit as | possibly could. The difference is
there. | would only give one example. In
August there was a Parliament. All this while
being the time you refer Parliament sat. You
may not have been a Member of the House
and | also was not. But your friends and
colleagues were there. Naver before had
Parliament despite the problems, in Kashmir,
felt a need to come together and discuss
them. So, there is a qualitative change, a
very definite change—a very definite dete-
rioration.

You are, | may add, the only editor of
The Other Side.

[ Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | was not attacking journalism
but the way my worthy friend, Shri M.J.
Akbar was trying to raise this issue, was not
appropriate.

Mr. Speaker, Sir, | have said earlier also
that | don't want to make this debate contro-
versial. Vasantji, | will clarify only one point
and not discuss other matters.

17.30 hrs.
[DR. THAMBI DURAI in the Chair

Mr. Chairman, Sir, the Hon. Prime Min-
ister has said in his speech, and this was

reiterated by all the hon. Members, that
Kashmir is an integral part of India and we
will protect the unity and integrity of the
country, regardless of the sacrifices, which
we may have to make. Neither, there is any
difference of opinion among the parties on
this issue in the House, nor there is any
chance of it. We are all unanimous on this

point.

On the one hand, some people are
trying to lead the innocent people on path of
destruction andruination in Kashmir whereas
on the other hand, they have succee